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No. [ O# ¢ No. 398/1/ LT @)t In pursuance of sub-
clause (1i ause (i) of Section 2 of the Tncome~tax Act,
1961 (43 of 1961), and in supersession of Nytification of the
Government of Indla Jin tne Department of Revenus No.6821

 No.398/ 1/8?.&1‘(13 dated the 2147-8¢, the Central Covernment
hereby authorises Mrs Nishi Nair, being a Gazetted Officer of the
€entral Government to exercise the powers of a Tax Recovery Officer
uder the said Act. ,

2e This Notification shall come into forcnh with effact from
the date Shri Mrs Nishi Nair takes over chargia as Tax Recovery

Of ficer. _
AN

| (B E. Alexander) .
- Upder Secretary to the gbvemmé'rr‘c’m;."

, %0 s
| The Manager, ' ;
Govt, of India Press, i
Mayapuri, New Delhi. :

Copy forwarded toi- ’
1. A1l Directors of Ins;;ect:.on including DOMS New Delnhi.
2. The Director Staff College, Nagprur.
e._ The CEAT of indla, New Delhi. . _
The Accountant General, Punjab Chandigarh..

5. The Chief Secretary, Govt. of Pmjab Chandigarh.
6. The Joint Secretary and Iega.l Adviser, Ministry of ILaw,
u“: N@W Delhia p

) The Conmissioner of Tncome=tax, Amritsar. |
8. ™ nsg:ctlon Division, CEDT, Vikas Bhayan, New Delhi.
9. Cen%ral 11, DI(RS&PR), New Delhi (2 copies for issus and
digtribution).. ;

9. ITCC Section, CBDT, New Delhi.
10. Buard file.

(B E. 'Alm\«‘g

Under Secretary to the Government of India.
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